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C&fTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0„A. N0» 1402/2)000

New Delhi this the 31st day of July, 2000,

HOJ^I'BLE SHRI JUSTICE ASHOK AGARWAL, CHAIRMAN

HON'BLE SHRI V. K_ MAJOTRA, MEMBER (A)

V.P„ PachoLiri

S/o Shri Shiv Ram Pachouri
i'./u 205;, Western Filailway Colon''-'
TU'Cilakabad;, New Delhi--h4- " Applicant

(By Ad'vocate Shri Kd<.., Patel)

--Versus™

■1- Union of India
through the General Manager
Western Railway
C h u rc h Gia.te M umibua i „

-  D i V i s i o t'liH 1 Ra i 1 way Ma nage r
Western Railway
Kota Di'^ision, DRM Office
Kota „

3 „ Se n 1 o r D i i s i o na 1 E1 ect r i ca 1 E r'lg i nee r
Electrical Loco Shed
Westf5 r n Ra i 1 way
Kota Di''.,.'ision
TR3 T U'31 a l<abad
New Delhi , _ „ . _ _ Resp-ondents

ORDER (ORAL)

Shri JLtstice Asliok Agarwal :

I n d i soi p 1 i na ry p rocee'di n^gs conducted aga i nst

the applicant followiin'g penalty has been imposed upon

him"

"Stoppage of three 'years increments wiith
f utu re es f feet

2_ Takin'g exception to the aforesaid oP'der of

penalty., applicant has preferred an appeal vide

Annex Lire A-S- Though the s.ame has been filed way b.ack

on 11 .6-1998;. the appellate authority has not taken a

decision on the same„ In-the circumstances we find

that the interes'ts of justicca would be meit b'y-



disposing of the present OA with a direction to the

appellate authority to dis|Dose of the app6;al

expeditioLisly and in any event within a period of

three months from the date; of receipt of this order

Present OA stands disposed of in above

terms
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